IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD
HYDERABAD BENCH
Contempt Petition No. \\\Cﬂ of 1996
in '
M.A.No.464 of 1996
_in
0.A.No.201/92
Between
S.Venkatesam,
s/o.sri S.Rama Krishna,
aged about 45 vyears,
working as SDOP(S) Musheerabad,
% General Manager, Telecom

Hyderabad. ‘ . e« Applicant.

and.

l.Unionof Indi
Secretary,

ep, by dits |
nistry Communi -
epart,s of Telecom
* India; New Delhi,

2.8ri A.V.Gokak,
Chairman,
Telecom Commission,
Ministryof Commissions Dept.,
Telecommunications, Sanchar Bhavan,
. New Delhi.

3. Sri P. S. Saran,
- Director General Manager,
Telecommunications, ~
A, P, ,Hyderabad, : . sRE€spondents.
4,5ri.M.V.Bhaskar Rao,Chief General Manager,
Telecommunications,A.P.Hyderabad.

AFFIDAVIT

I,S. Verikatesém, sonof Sri S.Rama Kri shna, aged
about 45 years, working as SDOP(S) Musheerabad,
% General Manager Telecom.,Hyderabad, do hereby solemnly

affirm and state as follows:-

1. I am the petitioner herein and I am well acauvainted

with the facts of the case.

2, The brief facts leading to file this contempt

petitionis as under:-
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3. The applicént is presently working in the
respondents office, He is filed 0.A.N0.201/92

which was allowed bythis court on 12,3.92 directing
the respondents to extend the benefit of the judgment
delivered by the CAT on 7.6.91 in OAElS?Q(B? and
batch to the applicants herein also., Tﬁe applicant
shall be deemed to have beenpfomoted_with effect from
the ‘date prior to the date oflpromctionof any person
who passed departmental examination subsequent to

the applicants and their seniorityto be revised in
TES Group B cadre. The applicants shall also be

entitled torefixationof the pay with effect from

. the said date. This order shall be implemented within

six months frog the dateof receiptof the order.

on siﬁilar lines a batchof 0.As were allowed

by this court. Further the above judgment was given in

terms of batchof OAs filed in the Principal Bench

of Delhi. The respondents are filed SLp. before the
Supreme, Court of India it was dismissed. Despite

the applicant filed MA.No.464/96 ¥m which was

allowed on 1,8,96 bj Hon'ble R,Rangarajan, Admn.Member
directing the respondents to implement the Jjudgment
before 31.8.96. Further inanother identical cp.

No.1l8 to 21/93 and batch this Hon'ble Court consisting
of Hon'ble Mr,Justice V,Neeladri Rao, Vice Chairman
and Hoﬁ'ble Mr.A.B.Gorthi, Member ( Admn.) as once
again directed the government to pay arrears etc.,

in termsof the Supreme Court judgment before 31.4,96,

Since that was also not implemented another C.P.50/96
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was filed in this court, wherein Hon'ble Justice

M.G. Choudhary Vich Chairman and Hon'ble Sri H.Rajendra
Prasad, Admnf Member directed the respondents

to pay arrears etc., within 2 months, vide order

dated 29.8.96 . That period expired on 7.11.96. In the

meanwhile the department was filed SLP. against the

judgment andorder dated 5.1,96 before, the Supreme

Courtof India which was dismissed‘byjthe Supreme Court
on 23.10.96. Now the respondents have iésued Memo

dated 6.11.96 implementing the - judgmentof this court

in 'so far as applicants therein were concerned, The
departmeﬁtis implementing only sughof those cases wherein
C.P. are‘filed. This case is alsc an identical

case but yet we are not paid the arrears etc., as per

the judgment of this court.Tﬁisis a gross and wilful
conteﬁpt committed by the respondents, they have

gotno respect for the ordersof this court.

Therefore the contempt petitionis within

limitation.

For the reasons stated above, it is prayed
that this Hon'ble Court may be pleased to punish
the respondents for non compliance of theorders of this
court inM.A.464/96 in OA.No0.201/92 dated 1.8.96 rendered
by sri.R.Rangarajan, Member (Admn) under Section 17 of
the Adm%&istrative Tribunals Act, 1985 and read with
Sectionflo to 12 of Contempt of Courts Act,1971 and pass

suchother order ororders as deem fit and proper.
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Pendiﬁg disposalof the C,P, the petitioners

humbly pray tha£ this Hon'ble Court may be pleased to
direct the-respondents to immediately pay the arrears

of the salary etc., to the petitioners and promote

the applicant with retrospective as Asst, Engineer

with all consequential benefits including further promotions
etc., from the date prior.to the date of promotion of
persons who have passed the qualifying examination

TES.Group B and to pass appropriate orders,

S ye
DeﬁghéﬁéJLA“L’4*-\
Solemnly affirmed and singed
on this the |)  dayof November, 1996
at Hyderabad, : Before me

; ;‘f | A%/él{sﬂﬁ."



Filed under Section 17 of A,T.Act 1985 read with Central
Administrative Tribunal (Contempt of court ) Rules.

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: AT HYDERABAD
HYDERABAD BENCH
Contempt Petition No. ' ~ of 1996
in
M.A.No.464 of 1996
in
0.A.No.201of 1992
Between '
S.Venkatesam,
s/o.5ri S.Rama Krishna,
aged about 45 years,
working as SDOP(S) Musheerabad,
% General Manager, Telecom
Hyderabad, : «« Petitioner
and '

1, sri,
Unionof

2. Sri A.vV.Gokak,
Chairman,
Telecom Commission,
Ministryof Commissions Dept,,
Telecommunications, Sanchar Bhavan,
New Delhi .

Ly

3. sri p.S.sarna, -
Director General Manager,
Telecommunications,
“A.P,. ,Hyderabad,

%

4, M.V.Bhaskar Rao,
Chief GeneralManager,
Telecommunications,
‘&, p,,Hyderabad, .. ++Respondents.

—

i
-

The address for servicesof notices etec,, of the
-applicants is that of their counsel M/s.K.Lakshminarasimha,
LL.M.and p.Lakshmana Rao, Advocates H.No.16-11—20/13,

SaleeﬁﬁagaréB,Hyderabad-36;



-
-
[\ &)
.-
-

For the reasons stated in the accompanying
affidavit the applicants huibly pray that this Hon'ble
Court may be pleased to initiate contempt proceediﬁgs
dgainst the respondents for non compliance of the
orders of this cour£ in MA.464/96 in OA,201/92 dated
1.8.96 rendered by Hon'ble Sri.R.Rangarajan,Member
Admn,.,and punish the respondents under Section 17 of
the Administré£ive Tribunals Act, 1985 read with Sec.
10 to 12 of the Contempt of Courts Act, 1971 and pass
such other order or orders as deemfit andproper ahd
consequently pending disposal of the C.P. the appllcant
humbly prays that thls Hon'ble Court may be pleased to

direct the respondents to pay the arrears etc.,

~as per the judgments rendered in 0.,A.No,201/92 dated

12.3.92 and further ofdered vide MA.464/96 in OA.201/92
dated 1.8,96 rende}ed bys H0n3ble Sri.R.Rangarajan,

and promofe the applicant with retrospective as Asst,
Engineer with all conséquential benefits including
further promotions etc:, fromthe date prior to the
dateof promotionof persons who have passed the
qualifying eéxamination, TES Group B and pass such other

order ordrders as deem fit and proper,

cou S Sppicent.

Hyderabad.

- 12,11.96,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERA BAD,
M.A.N0.464/96 in

0.4,N0,201/92 Date of Order.1,8.96
Between o
S.VEnkétesam «« Applicant

and | ‘

2, Chairman, Telecom Commission,
Ministryof Communications Dept.,
Telecom, Sanchar Bhavan,

New Delhi-~110 001.

3. Director General, ‘
Telecom.New Delhi-110001,

4, Chief General Manager,
Télecom,A.P.,Hyderabad. .+« ~+Respondents,
Counsel for the Applicant: Mr.K.LaRShmi Narasimha

Counselfor the respondents Mr.N.R.be;raj.

CORAM

HON'BLE SHRI R,RANGARAJAN: MEMBER {ADMN) .

ORDER

( Oral order asper Hon'ble Shri R.Rangarajan, Member (Admn) )

Heard Mr,XK,lakshmi Narasimha, learned counsel for
the applicant and Mr.Satyanarayana for Mr.N.R.Devraj,

learned standing counsel for the respondents,

The applicant in this OA. has filed this Ma

for implemention of the judgment in the OA, dated 12,3,92,
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Notice was issued on 1.7.96 and it is posted today

for further hearing.Even today the learned standing

counsel was not able to get any information, Hence the MA

is ordered as follows:=

3. The judgment should be implemented onor before
31.8.96. MA is ordered accordingly.
. sd/-

Court Master,

//true copy //
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This is an application filed under Section

19 of the Mministrative Tribunals Act to direct the rchanozntL
to give the benefit of Juigement in OA,603 &nd 605 of c.:%?i
Ernakulam Bench and 0A,1599/87 and patch of Principal Bench

of the C.A.T. dated 7,6.1591 to the eppliceénts herein &lso

with a direction that thcy shall be deemed to have been promo ted
with effecct from the date prior to the date of promotion of

any person who passce depaltmental examination subsequent to

the appliceant: and theilr senjority be revised in TES Group 'B?

cadre by refixing their pay with effect from the respective

detes with all éonsequéntual benefits and to pass such other j
| . P
order or Oréers a8s are deémed fit and proper in the

circumstances of the case.

2. oA, Nos.1599/87, 1125/88, 1673/87, 2141, 2139/88,
1597 & 1671/87 had been filed before the C.A.T., Principal
Bench, New Delhi by the applicants who are similarly pleced
in all respectsdfne applicants in the: present Oh foxr the
very same reliefs the apblicantg‘have prayed for in the
present Ok, The Principal Bench as per the Judgemeﬁt dated
7.6.§1 had allowed all-thé said Ohs by giving appropriate
Girections, As against the said Judgements the department
(Respondents herein) carried the matter in appeal Dy filing
Special Ieave Petitions to the Supreme Court. The Supreme
Court as per.its ofﬁers dated 6,1.1692 dismissed the S.L.,Ps

after observing as f¢110w§;-
: !

_ nThese Special lLeave Petitions are
! directed against the judgement Of
: : the Pentral Aministiative Tribunal,
Principa% Bench, Delhi dated June,
7, 1591, The Principal Bench has
followed [the Judgement of the Al lahabad
" High OJourt in Writ Petitions 2739 and N
¢ oememsm oot 3652 of 1981 decided on February, 20, i
| 1985, SIP (C) Nos,3384-86/86 against §
the Judgement of the Allahabad High
j Court have already been dismissed by
this Court on April 8, 1986. We see

contd,..3
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IN Tuill CENIhAL IDMIN IL1LATIVE TRIBUNAL : HYLELAS/D BENCH

, R AT iy DERAS 2D

0.A.,No,201/92 Date of Order: 12-3-1992,

BETWEEN 3

1, R.Balaﬁrishna hao

-

2.1 8.Venkatesam
3, P.Purnachandra Rao

4. M.Ramachandraiah

% M,Chamundaiah .
6. T.Subba kao. ! .o Applicants,

AND | Taar A0
A& B

1, Union of India, L “O
rep., by its Secretary, 0 s
Ministry of Jommunicétions, \o

Lept,
Govt,

of Telecommunicetions, ”boé;? 3
of India, % ABAD g

New Delhi - 110 001. ) &

2., Chairman, Telecom Comnissicn,
Ministrt of Communications Dept.,
Telecommunications, Samachar Bhavan,
New Delhi -110 001,

3, Director-Genersal,
Telecommunications,
New Delhi - 110 001,

4, lhief General Manager,
Telecomnunications,

A.P.,

| mt W o - g

Counsel

Counsel

CuRAM S
HON'B LB

HON '3 LE

Hyderabad, - .. Respondents,

. e

for the Anplicants ‘ .. Mr.G.Bikshapathy

for the Respondents .+ Mi,M,Jaganmohan keddy <l
-4

Cuse

SHRI b ,BALAZUBKAMANTAN, MEMBER (ADMN, )
SHi I T .CHANDRASEKHARA E]EDUY,MEMB ER (JUDL.)

e e 1

(Order of the Division Bench delivered by

shri T.Chandrasekhara éeddy,ﬁembaﬁ(JUdl.) Yo
‘ | :

N .-#'t" '\‘-*’\0—1’-—_}—7_“ contd...Z\
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S0, in view of the undertaking given by the e
1 n

in the said Contecmpt Pctitions before the C.hT,, Yic are of

SPOndf"i&S/ herein

the opinjon that the interests of the Justice would be met
by deciding this QA oy giving the very same directions thet
were given by C,A.T., Principal Bench in the Judgement

dated 7.6.1991 in Oh,1599/87 and betch,

4, In the result we direct the resovondents to
extend the benefit of the Judgement delivered by the C.A,T.
on 7.6,1991 in 0OA,1599/87 and batch to the applicents hereifl
"also.  The zpplicants shall be deemed to have been promoted |
with effect from the date prior to the date of promtion of
any person who pas:ted depirtmental examinatipon subsecuent
to the &,.plicants &nd their Sseniority to be revised in TE:- Group :
‘B' cadre, The applicantsshall also be entitled to refixetion
| of the pay with effect from the said date, This order shall
'be implemented within six.months from the daﬁe of receipt j

oi the order, The applicetion is thus disposed of at . the

admission stage itself with no order &s to costs.

/s
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: Data ............. LR L ?" ’ .".t.""- ilt‘v?oo.rfla.” d// {
: Court Officer Y / /

| Contral Admlmatr«twe Tribunal IRt E LN (Y
i Hyderabad Bench Civesen 11 / } 72
'
|

Elyderabad. -
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To | i

1, ?he Sedxetary, Un.icm of xrmi ¢« Miniatry of Coemnunicahions,

Dept. of Telpcanmnications Covt, ot Indbd, New pelhi, :
2., The Chairmgn, Telecom Comaisbion, Ministry of Communicaticns Deyt.,
Telecomrunications, Sanachar)Ehavan, New Delhi~ly .
3. The Director~Goncpal, ‘releoollrlmmcations. New Delhi-1,
4. The Chief Getlersl Manager, felecommunications, A,.P.Hydersbad,
$. One Soupy to Nr.é.mksha,p;.tnyo fevocate, CAT,Hyd,

6. One copy to Mr. MG Jogan MnkaﬂMQ&BAddl CGsZ, CAI‘.Hyd.
sd
27 0ae spare copy.

pvm,






